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1973 on behalf of 500 Factory Workers of
Mackenzies Limited, Bombay;

(b) if so, their main demands; and

(c) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) The main demands arc to restart
the factory as a Government Undertaking
of a Cooperative venture.

(¢) The demands have been carefully
considered but not found feasible.

Chinese Reaction on Visit to European
Countries by Dalal Lama

3739. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether China Jlodged a strong
protest with Government of India before
Dalia Lama left on a tour of European
countries; and

(b) whether anti-Indian propaganda and
noisy broadcasts are the special features
of Chinese displeasure since then?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL  SINGH):
(a) China expressed “profound regret”
about Dalai Lama's visit to Europe before
he left on his tour but did not describe it
as a protest.

(b) Yes, Sir; news items and comments
critical of India have increased in the past
few weeks.

12 hrs.
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Has the Minister of Parliamentary
Affuirs got some information about the
call attention notice ‘on Nepal's policy
regarding restrictions on foreign itmport-ex-
port houses? It was postponed the other
day. Two days have already passed.
Members want that it should come to-
morrow. If he has got some informa-
tion, we will fixed it up tomorrow,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Yes.

12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED LOSS DUE TO DELAY IN DELI-
VERY OF OFF-SHORE DRILLING PLATFORM
‘SAGAR SAMRAT'

SHRI M. RAM GOPAL REDDY
(Nizamabad): 1 call the attention of the
Minister of Petroleum and Chemicals to
the following matter of urgent public
importance and request that he may make
a statement thereon:

“The reported loss of Rupees 18 lukhs
due to delay in delivering the Rupees
12.3 crores off-shore drilling platform
Sagar Samrat by Japanese firm.”

THE MINISTER OF PETROLEUM
AND CHEMICALS (Shri D. K.
BOROOAH): Mr. Speaker, Sir, ‘Sagar
Samrat' built by Mitsubishi Shoji Kaisha
Limited of Japan was to be delivered on
30th September, 1972. Allowing for a
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grace period and permissible delays as
per contract, it should have been deliver-
ed latest by 14th November, 1972, How-
ever, the vessel was delivered on 3lst
March, 1973 at Hiroshima and it arrived
in India on 25th May, 1973. As provid-
ed for in the contract, ‘liquidaicd
damages' amounting to Rs. 53 lakhs
(approximately) were recovered by
ONGC from the ship-builders.  This
amount adequately covered the expen-
diture incurred by ONGC on certain pre-
paratory steps taken anticipating that the
vessel would arrive in India at the end ol
December, 1972, Mainly, the prepara-
tory steps included charter hiring of two
supply boats from USA which required
60 days notice for mobilisation, The hire
charges on the two supply boats upto tac
date ‘Sagar Samrat’ arrived in India
amounted to Rs. 30 lakhs approximately.
It will mot, therefore, be correct (o =ay
that there was any loss to ONGC direcily
attributable to the delay in delivery of
the vessel by the ship-builders, But the
delay of 127 days in the declivery of the
vessel had a  sequential  effect which I
shall explain.

In the normal course, upon arrival of
the vessel in India on 25th May, 1973,
eight leg sections were to be fitted to it
after jacking it up at a preliminary
shallow water location. Thereafter, the
vessel was to be moved to the Bombay
High structure where the first well was
to be drilled. The drilling locations had
all been surveyed by a French firm,
C.G.G,, to obtain information on the
likely depths of penetration of Sagar
Samrat’s legs before striking firm grournd.
However, the penetration at the prelimi-
nary leg erection location was beyond the
limits predicted by the French firm., The
insurers had also imposed certain liraits
of penetration which had to be observerd.

Sagar Samrat was then jacked up at a
shallow location 15 miles West of Bom-
buy and the 8 leg sections were fittell,
But in thc meantime, cyclone and mon-
soon condition set in with the sea getting
rough. It may be mentioned here that
the requirement of the design as well as
the Insurance Company's stipulation,
based on technical considerations is that
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the mobile platform should not be jacked
up in sex conditions of swell more than
two meoires and wind speed exceeding 15
knots, Whether satisfactory weather con-
ditions were obluining or not had o be
determined in close consultation with the
Department,  The iough
weathcr continued till  19th September,
1973, wiien the vessel could be moved to
the planned location on the Bombay
High structure. However, at this loca-
tion ugain, the leg penetration was exces-
sive and jucking-up was not possibie.
After trving two more locations with
similar results, Sagar Samrat was ului-
mately jacked up at H-12/1 on the Tara-
pore structure and the first  well  was
spudded on 11th October, 1973,

Although the first location on Bombay
High structure presented the problem of
excessive penctration, there are a  few
locations on the Bombay High structure
itself which are free from this problem.
But Sagar Samrat could not be moved to
those locations because the water depth
at those locations is greater than 62
metres and according to the limitations
imposed at that time by the Tnsurers,
Sagar Samrat could not operate in walter
depths beyond 62 metres in the cyclone
season following monsoon.

Lest an impression should be created
that drilling at some of the locations in
Bombay High would not be possible, it
should be mentioned that the Insurers
had undertaken studies in depth for
relaxation in penetration limits as wall as
water depths. With the new limits now
being prescribed, Sagar Samrat  would
return to the Bombay High structure
after drilling the present wells,

Tt will. thus, be noticed that had rough
weather conditions not intervened, a suit-
able location for drilling would have
been availuble much earlier and the first
well would have been spudded by the
middle of June, 1973, In offshore drilling
the world owver, waiting on weather
(WOW) is not uncommon. Expemditure
which has necessarily to be incurred on
supply boats, crew boats etc., standing
by, becomes inevitable. It is all part of
the total efforts to drill wells in the sea.
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As 1 have mentioned earlier, Sagar
Samret is presently drilling on the Tara-
pore structure. The well is projected to
a depth of 4500 metres and has, so far,
becn drilled upto about 2700 metres.
Already, there have been gas shows at
depths of about 1600 metres and 2500
metres and the stratigraphy so far pene-
trated is encouraging.

SHRI M. RAM GOPAL REDDY:

The hon. Minister has  given a  very
detailed strtement. But there are  some
points on which I would like to scek

clarification.

When was  this  survey conducted?
When the forecast has indicated that the
sea will be rough during this period why
was this precaution not taken in advance?
Secondly, we understand that this Sagar
Samrat is equipped with second-hand
machinery and re-conditioned machinery.
1 want to know whether this was not
detected when it was being manufacturcd
in Japan, when everything was being
fitted there. When was this brought to
the notice of the Government? Now they
have asked for arbitration which means
s0 much loss of time. It looks the Gov-
ernment is  proceeding in a leisursly
fashion in this matter. Had it been vigi-
lant it would have started the work much
earlier,

Every year we are importing oil worth
crores of rupees from the Arabian coun-
tries. Those countries are restricting
their production because they are afraid
their reserves would be exhausted in less
than a century, and then they will have
only sand and no oil. So. apart from
playing politics with oil those countries
want to preserve their oil resources for
some more times. In those conditions,
we have to rely on our own wealth and
we have to-become self-sufficient. For
becoming self-sufficient we have to pro-
duce another 16 million tonnes, The
efforts we are making in that direction
are not adequate. The amount we are
paying to the Arab countries for the im-
port of oil is enormous. Tn 1971-72 we
paid Rs. 200 crores and this year we
have paid about Rs. 460 crores. When
we are paying to the foreign countries so
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much in foreign exchange, why couldi we
not invest a little more money for our
own off-shore drilling. If this project is
further delayed our shortage canmnot be
met even from imports. We have many
shortages, like foodgrains for instance.
But one pood monsoon can wipe out
that shortag: of foodgrains. But, in the
case of oil, the shortage cannot be made
up in a year or two. It would be recur-
ring.

I want to know from thc Minister by
what time this projec: will be complzted
and when the other schemes, which have
already been explored, will be taken up.
Unless and until the country is made self-
sufficient in the field of oil, we have no
future, Our war machinery will also be
badly hit by the shortage of oil. So, we
cannot depend on the sweet will and
pleasure of other countries, so far as
strategic materials are concerned. I hope
the Minister will enlighten the House on
these points.

SHRI D. K. BOROOAH: The hon.
Member asked a question about surveys.
In fact, there are two surveys. The first
survey was by the Soviet Seismic Survey
in 1964 and 1966. After that, another
seismic survey was made by the well-
known company CGG of France, Then,
yet another study was made by the
Geophysical Services International. The
sea bed survey was done in 1972 and on
the basis of that sea bed survey this
drilling was tried.

In the Bombay High in the sca hed
three locations were tried. It was found
that these locations had, what is known
as, slushy mud and not sand bank.
Because of the monsoon conditions in the
Arabian Sea the insurers and advisers in
the earlier stage advised against takine
any risk and did not allow us to go
beyond the permissible limit of 58 f..
When thcy went upto 58 ft. they could
not settle on sand bank. Secondly, the
depth to which we were allowed to go at
that time was only 200 ft. Now after a
lot of meteorological study and scrutiay
of the sand bed they have come to the
conclusion that the penetration permis-
sible would be 85 ft. instead of 58 ft.
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originally fixed. The water depth has
also been increased from 200 to 245 ft.
After a detailed study of the mecteorologi-
cal conditions they have also stated that
the work can go on in all conditions.

Until this clearance was given, we did
not want to take any risk. 1 thought it
would bg risky to go against the advice
given by the insurers, by the experts—I
must plead guilty to that—and start
drilling in the Bombay High straightway,
especially when they have given us a list
of the mishaps which have taken place
all over the world. They have given a
list of instances where major rigs have
foundered due to bad weather in different
parts of the world. In 1968 four rig
platforms foundered because of bad
weather. Burma had two rig platforms
out of which one foundered in the
Persian Gulf. BOC lost one expensive
rig. All these instances were brought to
our notice. Therefore, we thought that
until a proper study was made it will be
risky to go right into the Bombay High
at that time, especially when the insurers
had not permitted us to go beyond 58
ft. Now the insurers and experts have
permitted penetration to go upto B85 ft.
We can also operate upto a depth of 245
ft. of water in all weather.

This work will be completed by
January. If we struck oil by that time,
we will stick to that place, If oil is not
struck by then, we will shift to the Bom-
bay High, which is considered by the
Geological Survey and also by the
seismic survey to be more promising.

Coming to the machinery, the entire
machinery is not old. What is second-
hand or re-conditioned is only the elec-
tric installations, which form a small
part, whose total cost would have been
about Rs. 12 crores in terms of Indian
currency at that time. Now it would be
a little more because the Yen has been
revalued upwards. Perhaps, we should
have found this out earlier, but the ex-
planation that was given to us was that
it is not a rig where the electric installa-
tion would be working all the time; it
would be used only intermittently when
the rig is moved from one place to
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another. So, it was argued, the second-
hand machine will last as long as the rig.
Anyway, these are highly technical
matters. None the less, we did not
accept their contention. We argued with
them, I sent for the Japanese Ambassa-
dor and explained to him the position
and said that it was wrong on the part
of the company to have given us second
hand machinery, whatever the good con-
dition of the machinery might have been.
Then they agreed at his instance to give
us compensation of about Rs. four lakhs
dollars, in terms of foreign exchange,
which forms a substantial part of the
secondary equipment. Perhaps it could
be utilised for replacement of any parts
which may be necessary from time to
time,

SHRI VIKRAM MAHAJAN (Kan-
gra): Today India is facing great
shortage in oil. All over the world there
is shortage. The Minisiry of Petroleum
should have made a massive effort for
exploration of oil in our country but I
must regret that the Ministry has not
come up to the job. We are facing a
shortage of foreign exchange; we mneed
foreign exchange for fertiliser, steel
plants, even for feeding our people. The
treatment by the Petroleum Ministry of
this subject is extremely callous. It
gives a feeling to most people that there
is a deliberate attempt to sabotage the
Prime Minister's programme of self-
reliance. After all, there were three
surveys which were done to find out the
sea bed, what was the constitution and
so forth. The whole point is that the
survey was not correctly dope.  There
was defective machinery; there was defect
in the surveys. The defect arose in the
final data compiled by the persons.

MR. SPEAKER: May 1 invite your
attention to the subject matter of the call
attention?

SHRI VIKRAM MAHAJAN: There
was delay in the setting of Sagar Samrat
which had caused us so much loss and
so much time-lag in the exploration of
oil. Are you willing to have an enquiry
into the survey which was done to find
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out whether it was defective or not, whe-
ther the defective survey data was sup-
plied to the Japanese and then we had
defective machinery? Is it a fact that
because of the defective survey and de-
fective machinery, at present when there
is no trouble in the sea, no tide or mon-
soon, this particular rig is being used in
the periphery of Tarapur instead of
Bombay High for which it was originally
meant? Are you willing to have 2
parliamentary enquiry commiltee to look
into the whole affair and fix the respomsi-
bility on the officers concerned? Fourthly,
have you on your own made an enquiry
and fixed the responsibility on the officers
who brought this defective machinery?

SHRI D. K. BOROOAH: I cannot
belp the fecling of the hon. Member that
there has been sabotage of the policy of
the Prime Minister by the Petroleum
Ministry. ..  (Interruptions)  He said:
Ministry; perhaps it includes the Minis-
ter also. All I can say is that he is frec
to hold his opinion as all hon. Members
are; but certainly there is no basis for
that opinion. All the surveys were made
by well-known people.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): French company CGG for
seismic survey and Dharm Teja's old
friend Mitsuibushi,

SHRI D. K. BOROOAH: The first
Teconnaissance survey was made by the
Soviet seismic party; then the survey was
done by the CGG; it is a well-known
company.

SHRI JYOTIRMOY BOSU: All their
friends in the Petroleum Ministry recom-
mended them very strongly.

SHRI D. K. BOROOAH: It was done
in 1972, ‘There was a further detailed
study by the GSI early 1973. What was
called the reflection study; it was done by
the Geophysical Industrial Surveys of
the United States of America. The sea
bed survey in 1970 was domg by the
CGG. We are making another study of
the sea bed survey by Offshore Dynamics.
Mr. Bosu may be happy to know it is an
English company.
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SHRI JYOTIRMOY BOSU: They are
very great friend of yours; they gave you
freedom, .

SHRI D. K. BOROOAH: They gave
you job.

So far as these surveys are concerned,
I have no reason to believe that there
was any dishonesty about them. There
might be difference of opinon about the
surveys; maybe there was some inade-
quacy. So we are making another
interpretation of the surveys Offshore

Dynamics Limited of the United King-
dom.
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MR. SPEAKER: There is no point of
order. 1 am not allowing it.
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SHRI JYOTIRMOY BOSU: Have you

suspended that rule? Have you made an
announcement?
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AT WTET TBA F1 wfaEr A6 2 ?
1T TAT Y g 9% & ? frq sTFT
AT W7 F) AT Fga 1 wfgwr faan
gar g ?

MR. SPEAKER: We
when it is finished,

will see to it

oft wy Ferd® : ag WA AT ¥
fa? &, ifew wuw & fod Qe aw
& g
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MR. SPEAKER: Every thing does not
go by rule. We have certain practices and
conventions in this House. We have a
convention that no point of order will be
raised during the question hour and the
call attention motion.

mzA fagift sy (anfere) ¢
T n3nm & 73 7= A= =9 am
& 8 5F maar g oy wg faad T
Fgd T &, #fwT a7 gt wfEa
WEWA ¥ ANY TAT TAAT T AT MG F¥
AT ME MET ANI F7a NfaF |

WU AERD : TF HFTS ard g AT
= -~ =~ - .
8 98 T fam @3 g1 sna €

ot wa foRd : & F9 199 @ar
&Y 210

PROF. MADHU DANDAVATE (Raj-
pur): You can listen to the point of order
and give a ruling, Mr. Limaye never raises
a point of order unless there is substance.

st ®T femt - § 4@y wzafx
¥ g7 7 wfgs wamfas azeq g, afgq
A 7 sava1 gAmfae azeq g7 Adi &)

MR. SPEAKER: There will be no limit
if you allow points of order during the

call atiention and question hour. You will
have to discontinue it.
PROF. MADHU DANDAVATE:

Generally during the call attention, no-
body gets up unless there is a particular
poing that he wants to raise; even Mr.
Madhu Limaye does not get up during the
call attention unnecessarily.

@qF RO - w7 A A [E)
Jae AN E aft oz @ AT aA 2

PROF. MADHU DANDAVATE: Un-
less a strong point is there, he will not
normally get up during the Call Attentjon.
Please listen to his point of order....
(Interruptions)
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MR. SPEAKER: Even during the Call
Attention, the Members get up on points
of order. Then, you may discontinue
this practice. This practice was set up by
your House. If you do not want it, it will
not be operative in future,

SHRI VASANT SATHE (Akola): We
cannot allow a Member to creat disorder
in the House. There is a healthy practice
and convention established in the House.
We cannot be bullied like this. (Interrup-
tions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make a submission?
There is no doubt that the Chair has bzen
trying to impose this practice that there
will be no point of order raised during
the Call Attention. But our difficulty is
this. The Call Attention becomes @ dia-
logue between those who give notice of the
Call Attention and come in the balloy and
the Minister and not a dialogue between
the House and the Minister. We have to
only look on...

MR, SPEAKER: We have to go by the
rules.

SHRI SHYAMNANDAN MISHRA: 1f
we are not satisfied with the answers, what
is the remedy open to the House to see
that such answers are not given? (Infer-
ruptions)

MR. SPEAKER: Order, please.

May 1 explain it to you? During the
Question Hour, we have accepted the
practice that there will be no point of
order raised. That has been the practice
and convention established. We have
accepted it since long that during the
Question Hour there will be no point of
order.

During the Ca]l Attention, the Members
whose names come in the ballot ask ques-
tions and the Minister replies to them. If
a certain Member tries to intervene, I have
been telling him that only the Members
whose names have been balloted are to
ask questions. Then, he comes with a
point of order, a submission and all that.
We have discouraged it. 1 have always
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been saying that in case of such interven-
tion, the whole object of the Call Atten-
tion is lost. Here, the Minister and those
five Members have been given a chance.
If everybody comes through this source of
a point of order, then there is no meaning
of balloting the name of this or that
Member. If any  Member is
dissatisfied, he can ask for a debate or
a discussion on it. It is for your conve-
nicnce. T am not there to benefit by it.
It is. your time; it is not my time.

SHRI SHYAMNANDAN MISHRA:
And the entire House has just to listen to
it,

MR. SPEAKER: We have to listen
sometiines 1o many speeches as passive
observers, We do have to have patience
to listen to all, whether we like it or not.
I would simply request you that in case
you are dJissatisfied, in case something
goes wrong, you can ask for a discussion.

=t wg famd:  frwi & fardm
FITT TET &1 Awar | Fraai w7 e
w7 arr, faaar 7 faear w4 qmEn
FIUA E1 FFAT § | WAL AT FY 79
§fraw & 57 § & crawqr &1 A
vare, A1 & 3% o o) Gane g 1wl
& 330 F1 ¥7T A1 wmHz AF & | sy
FIT HE A F 17 7 AT sqIEAT FI
Fv1 &, afFA e w7 5 @
aW I F A1TH IIHT IS, Al qF
F1E QI 70§ | 7 1@ 97 feamreT
FTAFT A1 STTATAGT 2 1
PROF, MADHU DANDAVATE: Mr.
Limaye has been insisting that even at the
t‘l?se of the call attention he may be per-
mitted to raise a procedural point as nor-

mally he Jdoes not get a chance during
call attention motions.

MR. SPEAKER: I tell you that this will
introduce another element in this. We dis-
cuss the call-attention motion for half an
hour, sometimes for 45 minutes and even
one hour and we even go into the lunch.
hour. If I permit this then there will be
no limit. Let us try this also and you
will see.
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SHRI D. K. BOROOAH: As I was re-
plying to the points raised by Mr.
Mahajan, this platform was made by well-
known companies and it has becn check-
ed and re-checked ang there is another
check going on. So, 1 do not think that
any investigation as to the mala fides is
requierd.

So far as the delay is concerned, the
delay was due to the fact, as 1 explained
carlier, that the insurers advised against
precipitoriously going into the Bombay
High if we could not do it without taking
grave risk, which, I thought, we would not
be justified in taking because it is a very
expensive platform costing about Rs. 15
crores and we could not take risk in the
matter.  Sir, off-shore drilling is a very
serious matter. It takes time. It is time-
consuming, it is resources-consuming and
it is bound to take a little more time than
some of us anticipate,

MR. SPEAKER: Shri R.V. Swaminathan
not here.

Shri Sat Pal Kapur

Wt KA FqT (afzamr) - were
R, T2 A1 & 3 19 97 S aEur
few svar g fx wv zw fafaed) ar
Hlo TF0 o Hro & el awery &
are § #1€ ara v, A 78 a1 forar w0y
& fafaeez 7 oY oy frar g 1 At
grerma #1 dwd 0. w7 54 fafeedt &
HI7 dlo 7T Fo o %ﬁm‘fﬁ
FY AT nfszfadre 1 2@7 gn, aw zA
FAFA A 97 g 994 § ¥ onF 3w
AT F9C AT §, S e ag w7
Fre , a1 ag 7A faar oy, fe d9a
faferafem g Mag @I d ) @
AT 7 et AT & ATt § oY F0f forfa
ar aa7 ®r§ faare, wifAariz ar @@
Haft g1 (vvaam) fafaes & w1q
#1 &z foay mar §, a8 & w17 qwar

g1
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7 9ATE, 1971 &I fafa=y om%
e #1 femige o feamma & St
#r g@r sd = ¥ frgr 91 ST a6
# 37 foo %Y svonde & fag warEs
FTowin, a1 FrE FEAT qOT TG 9L )
wv fafaeex mga & wod w@aWz &
w37 & fr gAwRE Tt ¥ 39 ferga-
WA FrE § | 4 AT F AT E THTTE
wea faar mar |, sad At vy man fr ow
TR T gAMRa ¥ fag dae
oY 5T IAT FIAT FEIEA 47 |

ardr wreew gt Hqargdy fw gaeT
fesmea fedfoea § | ave A gz feame
K FY OF FIOAT § I FEA AR
us fafew sro & I9F1 TUEF HAT |
afF7 70 70 Mo & TF AT TFAIE
o A0 nmo Fafd, 1966 ¥ g
AT & 5t g Arifr ga faega
e 4F | Iqar fooe fafaegt & ot
g R rfftefrmafrE
Fewrt #1 feargy fedfes & o9
FIH TN AT TG &, T §F fEATEA
¥ yafas <ewe aqmn ardm, @t
AHR AT AT TEY g grd W AW
gt farer aram

IH FRT T THTEE W3 A FgT AT
T foreit ared #3 #1 &, F 59 9T &)
AT T "I & a12 & fRT FgAT Avgar
g o foaet arar &7 99 a9 #¢r 1, 7
= 79 91, ¥R 7o fafaeet aga W
Aty § e & aet & 1 qafg e 9
FEA. FT F1E g G § 5 gF wr
Aqfaue 7Y a1 | 9T &) forw w9
ag TR FAET, IGT G ¥ g8 WIHT
S ot i w1g gwd Fowe g fgfam &
ard 1 ¥ ag s wgan g fr wa A
4t f& a@R & TR 7@ F q@n
7g Y ey g, o fesfes
g1 9@ fafeer  wmE ¥
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T ¥ g araamr T | 98 =T,
st fafees arga & femddiz 7 qame
forar &, facge arweas § 1 349 1T
gTemiea A1 ag ©LIHT &, 7 4 arQa
F! Tro Ao TRTEAH! &) 7% ¥ AT
foar mar &

TAH wg T g iR A wEw
qge oAt Fv v 97 fF 9% qwe §
mmdfez Rt | mawErRATE
THTEANE AT FI FH F1 &I 4T, IEY
3T IAA AUAT O gt gfae
agt w1 f7ar ar | 4T TAena ",
Y Flo FHT, =T FAF9 17 78 /T TMo
e B feqrEde & gt Avr &
JIT AN 7 | qF T17 § 7F7 H
e A w7 fafaew agi o1 FE 0
I gfae At 431 & 1 @3 9mAT
wrgat § fa wr fee o fafasgt o1
#o TAo Hlo Ho & WEgWT F1 73
qqr Agl A7 9ar fF 39 Arem ov
dFsge A A v ¢ 1 39 T F
S g9 EAH1 A0 A Fa, A1 fufawz
q1gT &9 &I feamad & & #91¢ 7t 7%
Far 3

dar fF §5 Fig1 @, AT WA
gfaz agr d21 1 A7 {FAT KT A F7e7-
S fag & Ao faat A gz ad &)
gAY &% gAL HHAT A AT A Fraat ax
Pt g & | FT A G { ITH I 947
gt & qrar & ST 7oAy fsz 27 6
%, ag @vedz § 7 A AHAL A gH
o a6 57 FHg § drede
qHE o 5 &, AfwT 99 avw w2
&7 7Y f2ar 74T | 97 agT 7€ A
£ | $TRI AT 9T % 9d &, 7fEa
N gy gaF fAg 9029 & &9 FE
SeTiECil

Hlo TTo o do WX Fifeaw
fafa=t & mfers 7 g8 FevAwaw
TOH FEcT & 779 (AT T FAH ot



149 Delay in delivery of RGRAHAYANA 15, 1895 (SAKA) drilling platform 150

farar § ot gy wereramd BT wnfam
~ oAt e digrork A g ar? ¥ enfere
T ) Friie WY & T TR
feniz § fr o &) Sfewet qrwnad
gt wifzd | 3 T o f e
7 AT fwar &

az OF woAa am g fa oft Fmea
faz #IT A1 q@dAl aivg fra awad
97 98 79 T AiaT 2. {39 #1 3@raq
W FT TR0 FTTATAT AT E, IAHA
g fodt &1 oF g7 ¥ fafaqq s
T FI78T 791 fomr g, famr #
qF T Rz F 9w e aarfaar g
aam! fa=et & farer 7 aefaes afaw
9T TETAT IR | ST H F aF FY
FqTAT T AT @R E R R

ag a3 #ifww dzw g 1 W
1971 # qf7ariz & Mf=a & 12 7190
g g 1 39 g fafast & o dw
T, I F1 A} AFT009E A3 T I AE
a7t 9 faar 41 1 SRA FE aga
HEAT FEH IH ATAA FT AT FE AT
Fiforwr 727 ¥ 1 & o q@HT F1 F@wv
srgat g i mr g fafeest ar mrogao
dto do F mifewy & art ¥ # aw
Fgd § a1 T AFAc 9g @ § fF
g AT awar o F1E reArw wR )
WER WENRA, Ig AT AT X § |
& wigm fe o o gew & feaww
frar smir | Y aEE & ¥ durc R
EInaragi ey w1 oW oW g
% 7 wE e vy A ¢ o
agi daw X @ | & fafree awa
#t A g fr ag feddet o 91 2w
& garw A @ fafre qwnr &
faem #r smm § A ew frr & wamm
73 § fr ag gfeddzlt s 7 5@
&1 Afww gw # dwEETr wer gt
ey sk afefmas e
|reg o

“from Japan (C.A9

MR. SPEAKER: Please do not repeat
it. "

SHRI RAJA. KULKARNL  (Bombay-
North-East): ir, this shbuld Be 'képt for
disgussipn. h s

SHRI D.'K. BOROOAH: Gir, the
genesis of the Sagar Samrat and all the
details, I do not have. But, I shall cer-
tainly look into them and find out
whether there is a correct decision taken
or whether there is anything mala fide.

The hon, Member raised a point that so
far as Sagar Samrat is concerned, large
quantities of second-hand components were
used. That is a fact. So fur as electric
motors and installations are concerned, the
value is not very much. Tt would not be
more than Rs, 2 crores. So flar as electric
installations are concerned, they used
secondhand machinery which were re-con-
ditioned. 1 have already said that,

SHRI VASANT SATHE: The charge
is that this was done with the knowledge
of your officers,

SHRI D. K. BOROOAH: 1 would look
into it if there is anything mala fide or in-
correct decision taken. (Interruptions)

MR. SPEAKER: Shri Sat Pal Kapur, I
am not calling you. Are you interested in
‘the Minister’s reply or only in the inter-
ryptions? 1 am really very sorry that
everytime you do this. Shri Sathe and
Shri Unni Krishnan also do this every-
time. Can't you sit down?

:BHRI VASANT SATHE: Sir, we are
agitated and so, we want full information.

MR. SPEAKER: Let him give out the
facts. 1f he has not got the information,
there are many other means availabls to
you.

SHRI D. K. BOROOAH: As 1
said, T shal] look into this question very
carefully and find out if there is anything
mala fide or incorrect decision taken ana
whether there is any justification for an
inquiry. 1 shall look into this very care-
fully.
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SHRI JYOTIRMOY BOSU: You are

1hinking of considering it.

SHRI D. K. BOROOAH: Certainly.
As 1 mid, so far as my information goes,
‘that is based on facta. Only in electric
installations d-hand comp ts were
ased.

As regards the other poinis raised by
the hon, Member, I shall go into them.
The genesis of the information is not
available at the moment. I shall give you
all the facts after I look into it.

SHRI VASANT SATHE: Will you
qmake an inquiry—this ig the question?

stwy frml - weow wgey, &
AT qg =qrzAT 91 wfwa w518 fang
FTO0 gUT gAfAU § AT g 1 7 6T
FT €79 39 F 1 I1F90 A1 A7 fzAmar
AT E ) T 4F A g
“fz g’ (TrAY 8 AW AFITT AMA
#F am )

“Thereafter, the wvessel was to be
moved to the Bombay High structure
where the: first well was to be drilled. The
drilling locations had all been surveyed
by a French firm, CGG, to obtain infor-
mation on the likely depths of Sagar
Samrat's legs before striking firm ground.
However, the penetration at the prelimi-
nary leg erection location was beyond the
limits predicted by the French firm.”.

o 1 7% grm fE A oA age
9 OF AU T sl & o
F FgH & wrare 9T HY 95T @ F g9
qe1 a1 % Fa1 o 37 ¥ ageor fenfre
i smamg AT 1 H T B
FE AN 2@ & w7 A qg

Japan (C.A.)
g o wwd | Ay W Tgi AR
oweEshig i awmas @
%Y QTE AT A G FHT AT W16 |
Tt a<g Fowngadr Aoy w1 W g &
¥ JomaT At 3w § qEer A4 vy, Afw
T # i w F g7 w5 w0 7A@
w6 & | & ST T fea & FATAl
F) gW g7 IB1 § | WT HAT AET FY
Iq FT AFT ATF ATATE G AT TH
#1 a12 ¥ 4 HEqw #74 & A F2AT
aifeg ? ghom zrrvae 115 Arfafa-
AT A F ATz AT FIT )

ot IT whex TORT: AGT ALT, AT
TWE

MR. SPEAKER: It is not a
of order. He only wanted to speak.

point

Wt aq fomd © d7 qur &, A
Wt g8 71 2 5 93 qat wgz T
Sarq &9 & A FI0 739 I FGITAT
AgT ATl 7 F47 YT STAEAT 115
& Afea ¥ F qr7 F7 7

MR. SPEAKER: He said that he wanted
to get up on a point of order. But he
hag spoken like other Members.

Wt vy fowd: &3 g8 39 F A
Hagfqer g 1 Fa g dr qer g o
HHl qF T IATIT ITH AR AN
115 F7 Ffeq 913 79 IF F7ET 7L
a1 HAT AEET ®1 TG TAAT FT CEATT
g1 €Y a8 99 #7 gEedl ean w30 ?

SHRI JYOTIRMOY BESU: Sir, Sir...,

MR. SPEAKER: Let the hon. Member
please sit down After all, I am also a
human being. Let him please sit down.
He should not flare up on everything in
this manner. He does not allow me to
listen, nor does he allow me to address
him. He is saying loudly, ‘Sir, Sir* all the
time. It is very difficult for me....
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WTT A T ITET W Wi § fee
W9 ¥ Q% wraor Y I 93 %< famr )

ot oy fesrdt : w7 WOy farr ?
oW e qaT § | K7 7 qarw et
& T war g wratew 115 ® Afew
ST =fee av AT w3 wERT # R
T fir 97 e w9 FAT I qERA
F faq meT % gIRA W@ 7

MR. SPEAKER: What is the point of
irder in this? This is no point of order.

At ay forad@ : 797 a7 3 F A
I F1 #3957 A3 FCAT AT0RT P AN
o 115 Jzfar afm...

. RETE WEIIA [ Ag AT AT TAT §
1AW IEgazg I EAR®ETAZE
7 foa dvat & amw & wrar ¢ a@t
T TFA § | WY IT ATA 9T GF El
TR E

PROF. MADHU DANDAVATE: He
8 seeking your guidelines for the future,

Vv fed KT A (B RIE
a gmEed difWg |

MR. SPEAKER: Why should I do it?
dow do I know that....

ot g femd ¢ FUT A 7 owT A
were § s wro 97 & 97 f 5t wgew
THE AEET FA ¥ 17 @F A F
W =IQ |

wsaw wgww - § 7§ s fw g

=Y wg fodd : a1 gT i F fag
difeq % mmr 7 g7 fav gw Aifew
A AT W1q N EF 25w Trgfae
§ifog 98 & fag ood @« o2

from Japan (C.A.)
MR. SPEAKER: Let him come out with
& written notice,

SHRI JYOTIRMOY BOSU: May I
seek a clarification on ome thing with
Your permission?

MR. SPEAKER: There will be no end
to this. I am not allowing it. Clarifica-
tions cannot be asked for on call atten-
tion-notices in this manner. May I tell
him that the rules are very clear about
it? Let him not try to go over and
above the rules.

SHRI JYOTIRMOY BOSU: I am a
very rule-abiding Member.

MR, SPEAKER: He is
Will he please sit down?
tion is only meant for
whose names are balloted. Why should
the others come in? If others come in,
there will be no end to it

to tell me?
Calling-atten-
those Members

SHRI JYOTIRMOY BOSU: When the
hon. Minister withholds somc informa-
tion from the Chair, it is my duty to
point it out and see that he does not do
it.

MR. SPEAKER: There are
means if he withholds; but let him
try to distort the procedures.

other
not

SHRI JYOTIRMOY BOSU: That is
what 1 never do,

MR. SPEAKER: You always do it
and say ‘I never do’.

SHRI JYOTIRMOY BOSU:
have a debate on this.

Let wus

MR. SPEAKER: I am not going to
allow it.

SHRI JYOTIRMOY BOSU: You won't
allow a debate also.

SHRI RAJA KULKARNI: You had
told me to wait till the Minister replied.
Now that he has replied, may I say some-
thing? I am demanding a discussion on
this motion.
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MR. SPEAKER: If bath , siles ure
doing’ it, T will go out of the picture.
Let them do it. ! o
T/ O g T e AREE WY
TH WG T AT w1

SHRI K. P. UNNIKRISHNAN
(Badagara): Let there b a discussion.

SHRI VASANT SATHE: You said I
could ask afterwards. Otherwise, let us
have a discussion. This is a fit subject
for it. The State has been defrauded of
crores of rupecs. This is prima facc v
clear case of sabotage by the officials.

st T At ((9zar ) ;o oEw

TH 9T ferorot 12T & 1

WO WERW : HTT wIe ferwew
wed & A1 Ay % feawwm w4
g, 37 ¥ far e iz siipo

SHRI JYOTIRMOY BOSU: Even 1

have to pay tax for this. The money
will not come from heaven,

MR. SPEAKER: Please sit down.

12.52 hrs.
PAPERS LAID ON THE TABLE

NotFicaTion Re. DELTMITATION OF
PARLIAMENTARY AND ASSEMBLY
CoNSTITUENCIES TN MANIPUR

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): 1 beg to lay on
the Table:—

A ceopy of Naotification No. 8. O.
667(E) (Hindi and English
versions) published in  Gazette
of India dated the 30th October,
1973 containing Order No. 7 of
the Delimitation Commission in
respect of the delimitation of
parliamentary  and assembiy
constituencics in the State of
Manipur, under sub-section (3)
of section 10 of the Delimita-
tion Act, 1972. [Placed in
Library. See No. LT-5914/73].

—_—

i DECEMBER 6, 1978 - .. -_Pap-r._ra Laid 156
MimneEraL Cowcession  (FourTH AND
FrerTH AMENDMENTS) RuULEs, 1973  anD

Cokmng Coxl MmNes - (ENTIMATION RE.
MORTGAGE, CHARGE, LIEN, ETC,, RIC.)
RuLes, 1973,..

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (1)
of section 28 of the Mines and
Minerals (Regulation and Deve-
lopment) Act, 1957:—

(i) The Mineral Concession
(Fourth Amendment) Rules,
1973 published in Notification
No. G.S.R. 1010 in Gazette
of TIndia dated the 15th
September, 1973.

(ii) The Mineral Concession (Fifth
Amcndment)  Rules, 1973,
published in Notification No.
G.S.R. 1011 in Gazette
of India dated the 15th Sep-
tember, 1973,

[Placed in Library.
5915/73].

(2) A copy of the Coking Coal
Mines  (Intimation regarding
Mortgage, Charge, Lien or other
interests) Rules, 1973 (Hindi
and Bnglish wversions) published
in Notification No. G:S.R. 480
in Gazette of India dated the
31st October, 1973, under sub-
section (3) of section 34 of the
Coking Coal Mines (Nationa-
lisation) Act, 1972. [Placed in
Library, See No. LT-5916/73].

st wew fagrdt madw : (sarfaav)
weae &1, oot wfrge & fefafoew &
AT H &S T 4T ¢, § qHAT =mgan
g f& g6 92w o gfar & are &
w7 T@r JE ¢

WU WEWY G 36 a@ ¥ I a9
A g
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